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THE NATIONAL COMMISSION FOR SAFE FOOD AND WATER BILL,
2003-Contd.

THE DEPUT/ CHAIRMAN: Mr. Zahidi has brought a very
important Legislation. | wish there were more contributions by the
Members for the guidance of the Government.

SHRI PRASANTA CHATTERJEE (West Bengal) Madam, | support the
Bill moved by Shri Khan Ghufran Zahidi. As students of history, we know
that many wars were fought over water all over the world and States. And
Rulers spent much time and energy over the allocation of water. Even the
Kautilya's Arthashastra’, which was written some 2000 years ago, there
are talks about the issues involved in the distribution of drinking water.
The global water demand is currently estimated to increase at a rate that
is more than double the rate of population growth. Now, it is being talked
all over the world about the privatisation of water treatment plans and so
on and so forth. Water has become more expensive than food. And public
anger is culminating in famous protests everywhere in the world. So, the
citizens have- a right to demand for safe drinking water and safe food.
Treatment and distribution of water must be determined in favour of the
public choice rather than the private profitability. That is one part. But it
is a very important one.

If you judge the public health system in our country, comparing it
with that of a third-world country, we must give preference to the preventive
care of public health, rather than the curative method of public health.
And the only answer, the most important answer to that is preventive care
of public health i.e. the availability of safe drinking water. We know that
the. World Bank has very recently published a report, and they have
described in that Report what poverty means. They have described poverty.
'Poor* means those who have no access to safe drinking water, who have
no access even to attend a physician at the time of necessity. The criteria
fixed by the World Bank are different from the criteria fixed in our country,
to determine these below poverty line. They have very recently published
a report. In the International Agency's Report, even in the UNDP, they
have also compared China with India. And poverty in our country is
increasing. The number of water-borne diseases is not coming down in
our country, and around 49 per cent of the people, one Report has said,
have no access to attend a physician at the time of necessity. So, this
is the scenario of our country; this shows the economic condition of
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our people and the availability of safe drinking water in our country. At the
same time, the privatisation of water or water industry is being talked
about here, and also in many other countries. Now, as regards the
availability of safe drinking water, we get water from the ground, and due
to the use of pesticides, the ground water is being contaminated. Even
some experts say that the mother's breast milk is also contaminated
because of the use of pesticides and the foods we are getting. Now the
question is how to get the safe drinking ground water. We" must in our
country use the surface water in a big way. Even in major metropolitan
cities, we are using ground water to some extent. Surface water is not
available hundred per cent in the major metropolitan cities. We all know.
the condition of our rivers. Once when | attended a Conference of Mayors,
the then Irrigation Minister of Uttar Pradesh said that the water of river
Yamuna was not fit for even irrigation purposes. That is the condition of
our rivers. The rivers require desilting. There is no proper plan for using
the rain water. We are wasting the rain-water. There is no plan for harvesting
rain-water in a big way. The river-water and the rain-water is being wasted.
These are going to the sea. So, it is of utmost importance to have a
comprehensive plan in order to provide safe drinking water in our country.
The condition of the metropolis being what it is, one can easily imagine
the condition of the people in rural areas. They are facing huge scarcity of
drinking water. They are drawing water from shallow wells even from a
long distance. They are using ground-water from a low level. Such is the
condition- of our rural people. In order to solve this problem of safe drinking
water and the scarcity of water, this Bill requires to be studied in-depth.
Our hon. member has suggested the formation of a committee. The
presence of experts and public health engineers is most important. The
members of the committee should have some expertise on the subject. |
would say that the public health engineers should be included in that
committee and it will help a lot.

The privatisation of drinking water system is being talked about. |
have recently heard that in many parts of the country the ground-water is
being extracted by the multinationals. They are not paying a single farthing
for drawing the ground-water for their business purposes. When the
Government says that water has become a commodity nowadays and
the people should pay for drinking water, the multinationals, who are
drawing ground-water, which constitutes 90% or 92% of the raw material
of their business, are not paying anything for using the raw material.
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Though the ground-water constitutes 90% or 92% of their raw material,
they don't pay anything to the Government coffer or to the local body's
coffer.

With these observations, | support this Bill moved by our hon. friend.
| think this Bill should be seriously considered here by all of us.

Thank you.

SHRI RAMACHANDRA KHUNTIA (Orissa): Madam, | support the
National Commission for Safe Food and Water Bill, 2003 which has been
moved by Shri Khan Ghufran Zahidi. The Government should agree to
this proposal. There are many Commissions. There are National
Commissions for women, child labour, Tribals and for backward people.
Of course, these Commissions are also required. | am not saying that
they are not required. These Commissions take care of particular categories
of people. But the National Commission for Safe Food and Water will take
care of the whole population of this country. The National Commission for
Safe Food and Water Bill is very important because it 1 will make
available safe and hygienic food and water to all the people of the
country. It would cover more than one billion people of this country. The
hon. Member, Shri S.S. Ahluwalia, has also supported this Bill. But that is
not enough. The hon. Minister is present here. The Government should
accept this proposal and come forward with an official Bill. As we all know,
safe food and water are very important for human lives. It has been stated
here that the Ministry of Health and Family Welfare is also responsible for
ensuring safe food for consumers. The Prevention of Food Adulteration
Act, 1954 takes care of it. There are many other Acts which take care of
such things. But the question is whether we are serious about it. If you
look at the WTO negotiations, the European countries are putting certain
conditionalities. They have asked the developing countries to reduce the
subsidy in the agriculture sector because that is affecting their food
security. But they are giving more than 300 per cent subsidy in the area
of agriculture to take care of their food security. Unfortunately, in the
case of our country and many other developing countries, the WTO, the
IMF and many other international organisations are putting a condition
that you first reduce the subsidy in the agriculture sector and do not
hesitate to privatise drinking water and irrigation water.

Recently, the Government amended the Act in order to cover bottled
water. We must see as to how many people in this country use bottled

411



RAJYA SABHA [5 December, 2003]

water. If you think that by including bottled water in the original Act, you
have taken care of safe drinking water, it is not correct. | would like to
know whether you have been able to provide safe drinking water to all the
people, especially those Irving in remote areas, coastal areas and KBK
districts. In the KBK districts people are becoming handicap and losing
their limbs after using contaminated water. We have more than 600 villages
in the country. We must find out whether we have provided tubewells in all
villages and whether these villages have access to safe drinking water.
That is very important. That is more important. If we have not done it,
why have we not done rr? And, the Government should see how it can be
done. It is not a question of blaming this Government or that Government.
But it is the primary duty of the Government of the day to provide safe
drinking water and also take care of food security for the poeple of this
country. Madam, we have heard of people eating mango kernels in the
Kalahandi and Koraput district of Orissa, which is the poorest State in
this country. Why are they forced to eat mango kernels? It is because they
are not getting any food to eat. Deficit of food and water can compel
people to take anything as food and to drink any water, be it pond water or
well water, because food and Water are very much required for anybody to
survive. Even for any animal to survive, water is very much important.
Madam, we have heard of instances where the women folks of Kalahandi
or Koraput or the other worst affected districts had to sell their children in
return for some food.

Now, when we look at the urban or semi-urban areas, we see a lot of
fast foodpoints where we get fast foods like bhel puri, etc. These foods are
not hygienic and they are even contaminated. And, the people who eat
these foods get affected by various diseases. We do have the Prevention of
Food Adulteration Act. But is it being implemented? It is also a fact that
there is an Advisory Board under the Central Government and the money
is released. But it is also required that we see how the Act would be
implemented. Madam, even high profile persons, like the MLAs, MPs or
other dignitaries eat fast food products. But the fast foods which are
publicly sold, whether in the sea-shores or in green fields or in the gardens,
are not hygienic. Nobody ensures whether they use proper drinking water
or whether they use standard materials for preparing that food. Neither
the State Government nor the Central Government is serious about it. Of
course, the general public, who is not literate, do not know what they are
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doing. But, | think, the State Government and the Central Government
should take necessary steps and do the needful. It is also being said that
vegetables, which are grown by spraying pesticides and fertilisers, are
toxic; there are toxins in tomatoes, cadmium in cauli flowers and all the
vegetables which are grown and sold in Delhi, Mumbai and other cities.
But is the Government serious about it? If the vegetables are contaminated-it
is said, even the breast of the mother is contaminated-what are we
doing for the one billion people living in this country? If they are not getting
safe food and safe drinking water, then whatever we are doing is not
useful. It is said that unsafe food acts like slow poisoning; it kills people.
And we are not able to do anything about it Then, there is another important
thing. Life expectancy in our country is about 61 years today. It has
increased since Independence. But still, as compared to life expectancy
in other countries, it is not enough. That is also one. of the things. Now, we
come across many news items in Delhi newspapers about people dying
because of consumption of country liquor, about small children dying
after taking Mid-day Meals in schools, about people dying after taking
marriage feasts and so on. All these incidents are taking place because
neither the general public nor the Government is very conscious about
provision of safe food and safe drinking water.

The hon. Member was talking about buying drinking water from
multinational corporations. In my State, Orissa, supply of water for lift
irrigation has been privatised and the opinion of the Government there is
that people should pay for the use of water for drinking and irrigation
purposes. So, the hon. Member has raised a very important point, and |
support him. Whether it is multinational corporations or our own industries,
they are all using waters of our rivers as also the ground water of this
country without paying anything for it. The hon. Minister of Disinvestment
is here, and | think, he should also be very much concerned about it. He
is a very progressive man. It is very important that the Government
takes serious note of it. The Government will also get a lot of money. You
are asking a person, who is earning Rs. 50 per day as minimum wage,
to pay one or two rupees for the water he gets from Government agencies.
But you are not asking those who are drawing billions of litres of water
every day for running their plants and industries to pay for it. This should
be considered seriously by the Government. If the Government asks
them to pay for the use of water, it will get a lot of revenue. This should
be considered seriously by the Government.
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The second thing is that, as we have the Ganga Action Plan for taking
care of pollution, we also have such schemes for Brahmani and Kharasrota
rivers. But those schemes are not being implemented. Whether it is the
public sector industries like the NTPC, SAIL, BHEL and so on, or private
industrialists, they are all polluting our waters. The people belonging to the
higher strata of our population, the rich people, are polluting our water. And
the people belonging to the lower levels of our society, the poor, who earn
only Rs. 50 per day as their minimum wage, are being made to starve for
food and water. Now, we have these schemes for cleansing these rivers like
Yamuna, Ganga, Brahamani etc. of pollution; but why are these schemes
not being implemented? If we cannot provide safe drinking water to every
person in our country, we have no right to pollute the God-given natural
sources of water, whether it is rivers or ponds or whatever. | urge upon the
Government to take necessary steps to see to it that all these schemes are
implemented and to ensure that the water that poor people were getting
free in earlier times is available to them free now also. It is not a very difficult
schemes which cannot be implemented. As the hon. Minister knows, we
have got these schemes in our villages. | have got an answer from the hon.
Minister that the Tubewells Schemes sanctioned for the Orissa State could
not be implemented within a stipulated time. So, the question is, if we are
not able to give tubewells to our villages and ensure safe drinking water to
them, then we are not doing justice to our work. It is not a question of this
Government or that Government. We must take up this work seriously. |
think, the people who are in the Government have responsibility to provide,
at least, safe drinking water to the people. It was also the responsibility of
the earlier Governments to provide safe drinking water to the people. If the
Government has not done it, then it should take proper steps to give tubewells
to each and every village in the country. The Government should also
implement the scheme for cleaning all the polluted rivers so that our people
could get its benefits.

Madam, we know that there is a lot of adulteration in food articles.
Take ths case of edible oil, cauliflower and tea leaves. Nowadays,
everything is polluted. When we go to the market, we find green
cauliflowers, but it is not green at all. | myself go for purchasing
vegetables in Sarojini Nagar market and I.N.A. market. Do you think
that the inspectors and the officers are not aware of these facts? You
simply put your finger on a cauliflower, the green colour will come out
on your finger. We know that this colour is very,
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very dangerous for kidney. Any colour which is consumed in food is very
dangerous for our kidney. We know that there is adulteration of argemone
oil in edible Oil. The traders mix argemone oil with edible oil and then sell
it. This adulterated oil causes blindness and glaucoma. Then in milk, curd
or Chenna, there is adulteration of starch which causes dangerous diseases.
Then, in dais, there is adulteration of clay, stones, gravel, kesah dal, metanil
yellow which cause lethargy, visual problems and many other diseases in
our body. Then, in turmeric whole and powdered, mixed spices, there is
adulteration of lead chromate which causes anaemia, paralysis and brain
damage. In tea leaves, there are adulterants like used tea or gram dal
husk with colour. Then, in wheat, bajra and other foodgrains, there are
adulterants like ergot and dhatura. We know that dhatura is very poisonous
for® our body. These adulterants are found in food articles which are sold
through super markets. | have seen may such adulterants in food articles
sold through super markets. Still we are buying these articles! g&# #t
e €1 guR Alde #, ITd! FaRTE! &, S &H AN B &, SHH BIg HBIIal Tal
2139 i fremae © 1 So, these things are creating many problems in our body. It
also reduces our longevity. It only reduces the longevity of the poor people
but also reduces the logevity of Ministers, the Deputy Chairperson and
the MPs and the MLAs. It is happening because we are very careless. We
are careless in the sense that we do not know what type of food articles are
being purchased by our people from the market. Our servant goes to the
market and buys it. We come home, and in a hurry, take whatever is
available; then we go somewhere else. We don't both about the quality
of our food. Our Ministers are busy and our Prime Minister is more busy.
Nobody has the time to examine what type of food articles are being
purchased from the market by the person who is engaged for cooking our
food. We are only sincere in taking our food. So, our health is affected.

THE DEPUTY CHAIRMAN: | think women are safer. We see what
we are eating because we go to the kitchen. It is the men Ministers
and men Members of Parliament who should be more careful.

SHRI RAMACHANDRA KHUNTIA: Madam, | do agree with
whatever you say.

FY 3T IRftvT IR AT &6 Iog WA (3 Wy B witew) 96 wRe B
1R Bl
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THE DEPUTY CHAIRMAN: Don't we have the Food and Drugs
Administration and officers who check it? The basic idea that | feel of this Bill
is safe food and safe water, the food and water which is adulterated by
chemical industries, by the groundwater which is not clean, etc. It is a much
larger concept, which | think, Mr. Zahidi has brought out, than the adulteration
itself. One of your points which is very valid is that when they bottle water, they
do not pay anything to the Government for drawing water from the rivers. They
add value in it, they add profit in it and then sell it. This a very valid point.

SHRI SANGH PRIYA GAUTAM: They are using raw material free of cost.

SHRI PRASANTA CHATTERJEE: Not everywhere, Madam. | know there
is a provision in the Calcutta Municipal Corporation Act according to which for
fetching ground water, they are required to take permission from the Calcutta
Municipal Corporation. They will have to pay for that. But in many other
metropolitan cities, according to the information that | have gathered, no
permission is necessary.

THE DEPUTY CHAIRMAN: It is not a question of drawing water from a"
well. It is a question of industries, which are set up in hilly areas like Himachal
Pradesh and other places where water is available and they take that water
from the source, the rivers. They just purify it or whatever they do, and they
bottle it. So, do they pay enough amount for what water in proportion to the
amount, which they are charging from the consumer? How much profit
addition do they do? What do they give in return to the source? This is
something that has to be examined.

SHRI RAMACHANDRA KHUNTIA: Madam, the point you have mentioned
is very, very important. | will not take much time of the House. Madam, this is a
very, very important subject. | think, the Government should not hesitate to
have a Standing Commission as the Commissions we have for women, child
labour, tribal people, Scheduled Castes, etc., that take care of the needs of a
group of people, a section of the people or a particular section of the people.
But this Commission can take care of the whole population of the country. So,
| do support this Bill. | also expect that the Government would accept this Bill
or bring a separate Bill, as an official Bill, for the formation of this Commission.
Thank you.

416



[5 December, 2003] RAJYA SABHA

THE DEPUTY CHAIRMAN: Thank you. Good contribution. Now | will ask
Mr. Virumbi to preside over the House as | have some important work to
attend to. The discussion is over. The Minister will reply. And after that Mr.
Zahidi, you will have to speak.

[THE VICE CHAIRMAN (SHRI S. VIDUTHALAI VIRUMBI) in the
Chair]

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI A. RAJA): Sir, first of all, | would like to thank the hon.
Member, Shri Zahidi, who is the mover of this Bill. While moving the Bill, the
hon. Member mooted very thought-provoking points. On the date of moving of
this Bill, Dr. M.N. Das and Shri Moolchand Meena spoke on this Bill. Today
Shrimati Rai, Shri Ahluwalia, Shri Chatterjee and Shri Khuntia have spoken on
this very important Bill. At the outset, with all my sincerity and honesty, | must
admit before the House that the letter and spirit of the Bill is fully appreciated
and the Ministry is fully aware of the need of the suggestions that have to be
given in one form or the other. Before giving my reply, Madam, | must submit
that this Bill has been introduced before the House with the ultimate objective
to evolve a National Food and Water Policy for the country and fix up
standards for safe food and water and then investigate and examine all
matters pertaining to food adulteration and water contamination. And, the
Government of India can make rules for the Commission so constituted. Apart
from other minor things, these are the three objectives mooted in the Bill. With
due respect to the hon. Member, and before requesting the hon. Member to
withdraw his Bill, | wish to enlighten the House as to what are the new
initiatives that have been taken by the Government. The objectives that have
been mooted in the Bill have already been taken through amendments and
through other legislative measures, which | will enumerate. | wish to stress on
three points before the House. The one measure that has been taken by the
Ministry is: We have constituted a Group of Ministers to go into and give a new
look to the Food Adulteration Act, which is the bedrock and backbone of the
subject under consideration. The Group of Ministers have been instructed, by
way of a note, that whatever stringent punishment is required to ensure safe
food and water should be contemplated. As a matter of fact, | can share with
the hon. Members that, for the first time, in the independent India, packed
drinking water has been included within the ambit of the Prevention of Food
Adulteration Act. Now, a valid point has

550 RSS/04—27
417



RAJYA SABHA [5 December, 2003]

been raised before the House that not only packed drinking water but also
municipal drinking water should be brought within the ambit of the Act.
This has been explained before the House. The Ministry has already taken
initiative in this respect and we have prepared a Cabinet Note and submitted
it before the Cabinet for its clearance. Another important point is that the
very purpose of this Commission is to investigate and examine the food
adulteration and water contamination. It is needless to submit that "Health"
is a State Subject. The States have the machinery and infrastructure and
we cannot, directly, interfere in the affairs of the States. But, in spite of
that, we have suggested to the States, through an amendment to Section
4 of the Prevention of Food Adulteration Act, that a Commissioner can be
appointed at the National level. And whatever suggestions or
recommendations made by the Group of Ministers or the hon. Members
can be conferred with the Commissioner who has been appointed by
virtue of Seciton 4 of the Prevention of Food Adulteration Act. This has
been mooted by way of an amendment.

The other point is, as a Minister, | feel handicapped. When we are
invoking or giving effect to the Food Adulteration Act, we have problems
with the State Governments. We have problem with the officers of the
State Governments. And, we have other problems due to lack of
infrastructure. Sir, to be frank with the hon. Members, suppose the Food
Adulteration Act has been invoked against a particular person or a
particular shop for his or their involvement in adulteration and a charge-
sheet or prosecution has been filed, | cannot deny that it takes long years
to punish the guilty. The problem is, the laboratories are not available to
draw inference, scientifically, whether it is adulterated. Now, for the first
time, we gave Rs. 352 crores in the name of Building Capacity Project to
strengthen infrastructure, including labs and other office machinery to
promote early prosecution and early conviction. So, with these three
initiatives, | do believe, all the suggestions, all the conditions, contemplated
in the Bill, have already been mooted by the Government by way of
Amendment. The amended draft Bill had been placed before the Cabinet.
We are awaiting its clearance. Once it comes into existence, everything
would be settled. With all sincerity, | can say that the amendments have
been made in the parent Act itself. With due humility, | can say that these

31 initiatives, contemplated in the Bill, will be infructuous. Since, all

these initiatives have already been taken by the Central

Government, | would like to request the hon. Member to withdraw the
Bill.

418



[5 December, 2003] RAJYA SABHA

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir, | wanted to Know
one thing. So far as drinking water is concerned—as it is being talked
about—one thing that has come into light is the presence of pesticides
in the water. This is one thing. But, is it correct to say that there have
been no prescribed standards for drinking water in the country?
Normally, wherever water treatment plants are there, there are three
tests that | know. HTEe, ST feraT § 019 & U1 3R &9 & U A BIs HBb el sldl
2l

But turbidity, Ph and hardness are the three tests for drinking water.
Then, there is bacteriological test also, which certifies whether the water
is drinking water or not. But what had not been tested is, the presence of
pesticides because mostly this is the surface water where some amount
of pesticides would be present. So far as presence of pesticides in the
ground water is concerned, this is a new phenomenon. But the way the
idea is going on in this country, there is an impression as if there has been
no norm for drinking water. Is it correct? Does not the Bureau of Indian
Standards (BIS) have any standard or norm for drinking water. | had been
to a water treatment plant. There, processed water was different and
drinking water was different. There were specifications for drinking water—
Ph has to be this, turbidity has to be less than one, the hardness has to be
this, and a bacteriological test. Can you clarify this? A wrong message
should not go as if there has been no norm at all for drinking water for the
last fifty years. This needs to be clarified. Presence of pesticides in the
water is a separate thing. That is a separate component for testing. But it
is wrong to say that there is no norm. Standards are there. Whether those
facilities are available in the villages or not, is a different thing. But in a
metropolis, where water treatment plants are there, it is not correct to say
that there is no norm, no standard for drinking water. The hon. Minister
can get it clarified, and inform me by a letter also. This is not Group of
Ministers' job. This is an experts job. The Cabinet should have formed a
committee of experts, rather than a Group of Ministers.

SHRI A. RAJA: Sir, for bottled drinking water and cold drinks, we
are insisting on norms, now. That would come into existence with
effect from 01.01.2004. That is known as the EU Standard, that is, the
European Union Standard. Before that we had not insisted on any
standard. However, if the drinking water is a health menace, it is being
controlled by the BIS.
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SHRI DIPANKAR MUKHERJEE: No; no. You have not understood,| had
not asked this. The Health Minister has sometimes been giving an impression
on TV as if there had been no standard for drinking water. If the standards
have to change, that is something else. For fifty years, there can be a
standard. But after fifty years, many other things .many come in. We have to
test that. If the standards, which are there today, are not in tune with the
present time, that is a different thing. But when the Health Minister says that
there has been no standard for drinking water for the last fifty years, is it
correct?

SHRI A. RAJA : | think, it is correct. We have not given any standard. We
are insisting on EU Standard.

SHRI DIPANKAR MUKHERJEE : Please try to understand what my
question was. Testing drinking water does not mean testing pesticides only.
What the question had been is, in the case of bottled water from the ground
water source, it was the presence of pesticides. Please note 'presence of
pesticides' But take the river water, as you were talking about, pesticides are
not present there. Is it a fact .to say that there has been no standard for
drinking water at all? There are many water treatment plants in this country.
Then, how is water being treated there? There are both, processed water as
well as filtered water. Do you mean to say that you pass water through filter
without any test? There is an input and an output in the water treatment plants.
Is that output water not tested? Are there no norms? | know there are norms.
But, as | said, that is with respect to certain things—hardness, turbidity, Ph and
bacteriological test. But there is no test for presence of pesticides. But your
Minister is trying to give an impression that for fifty years there has been no
norm, no standard for drinking water, and they are trying to introduce it. Is it
technically correct? This is what | wanted to know.

SHRI A. RAJA : Technically speaking, | think, it is correct because we
never insisted on any standard for ordinary drinking water. That is why, | am
telling ....(Interruptions).

SHRI DIPANKAR MUKHERJEE : This is what | am questioning. Who says
that there have been no norms for ordinary drinking water? Then, what does
the bacteriological test on water mean? What for is it done?
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4.00 P.m.

SHRI A. RAJA :That is why | am saying that it is for the first time that
we are going to bring drinking water under the ambit of Prevention of
Food Adulteration Act. That can be taken in another sense. Suppose, it
was adulterated, it was contaminated ....(Inferruptions)...

SHRI DIPANKAR MUKHERJEE : It is being included in the Met.

SHRI A. RAJA : Yes; yes. That is why | am saying that
....(Interruptions).... whether it was adulteration, or, contamination, no
attempt was made by the Government so far ....(Interruptions)...

SHRI DIPANKAR MUKHERJEE: It was not included in the PFA Act.

SHRI A. RAJA : That is true. This is the first time an attempt is being
made to bring the ordinary drinking water into the PFA Act so that,
ultimately, we can fix up the standard and they can be punished.

THE VICE CHAIRMAN (SHRI S. VIDUTHALAI VIRUMBI) : Now,
the mover of the Bill, Shri Khan Ghufran Zahidi, will reply to this.
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z! “It is a very important matter. | am looking into it.”- = W& b S o o @lsn S Gl - € fiuia
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RIS g -l 453 58 B nle 13 il - Vs G S s Caflim Gl 58 ) a5 - Sda G
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| am quoting a few things from the Executive Summary and
Recommendations of the Committee on the Pesticides Residue in
Packaged Drinking Water and Packaged Natural Mineral Water published
by the Government of India, Ministry of Consumer Affairs, Food and Publir
Distribution, Department of Consumer Affairs, just for the inform? the
house and for re-consideration of the hon. Minister.

whether procedre outlined in BIS ACT and Rules was followed.

¢ g
o S (S b o oV e e Dl o - 2 Ul e ol Al

Here it is said. The Sectional Committee FAD 14 was aware of the
standards for drinking water declared acceptable by international bodies
like WHO, Codes, EEC, etc. In particular, assistance was obtained from
the following :
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(a) Manual on Water Supply and Treatment (third edition), 1991.

(b) Code Code of Practice for Collecting, Processing and Marketing
of Natural Mineral Water.

(c) EEF Directive relating to the quality of water intended for human
consumption.

Maﬂ\i\éﬁed«f—smﬁﬁ‘smeéd-ﬂ)gw‘)g‘-d‘;eueedﬁc)gw‘o@uﬁéﬁﬁﬁwfﬁa
0 0 S A8 asiie 5l ¢ o L da mmia Alilae S g8 K

o 489t s s G o L 5y LS S il il i S0 S -l a8 S Kaiale 103 Gl
G A S Gy S aily G i IS AS G il calia e o jle g ) 450 QS S Gl o
SO s S il IS

It is said, 'They specify the levels of control and the frequency of test
considered necessary for manufacturing units to ensure adequate quality
control and compliance to the specifications.”

What are they? The frequency for monitoring and testing for pesticide
residues in both the STI has been specified as once in two years

Jl Sl 32 30 -8 0 e Sl Sl e Jlas 53 () BS 498 A5S sa s (e 03 364 ce Jlu Sl (S
OIS (e a3 (S 0 56SY U5 L) S G DSOS S (5l e e 00l g i 03— )12 30 L O cone
s sy 2 S (oS e Sl el Sl 2y S e 17 e Sl i 51 (K e ol ol 2 ey

2 S0 Sl S e S 17 55 )y BRI 3505 55505 &) -0 031 e Clla (S o What an irony! -
T O S U Lo mS e - e D0 gl e S LS Gl Gadll o LS (e SIS S 06l (ol g -8

o e B S ) e S sl Sl e €K il |l S

It has been said. "The frequency for monitoring and testing for
pesticide residues in both the STI has been specified as once in two
years at a recognised laboratory, and similarly for radioactive chemicals
(alpha and beta emitters) once in two years at Bhaba Atomic Research
Centre."

con o L e e e S8 S e o LS 38 o e S b 3K e Sk e
5 e S Sl G e S
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776 licences have been issued for use of the < e i Scis, 35

Standard Mark on Packaged drinking water and 6 licences have been
issued for the use of the Standard Mark on packaged natural mineral
water. So far, BIS has drawn in all 3259

- csamples of which 1016 samples were for testing of pesticide residue.”
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Y @ THIE SR (STR IR : IUwHIEE weled, {9 S e F't uqd
a1, S W W 9gd ¥ W S I 91Eq A, @fea |ieq |, srgqarferan Sit |,
AR ATEq 7, FHAGH I St 7, G AT 7 U I BT S9ER fhan iR Ua i e
T TE o1 1 39 At 1 oraiST o 811 H 5 et amH § b SR 39 fd
FAI B BIRTY B 3R R Job § YT dTel 379 BRI B F8d B IR 2
GEREEEN

HeIed, H et 9 3R S8 W I8 914 $E 81 g 1 AT Job ¥ (O] dioi-bed]
3R Tg@! I aRE B 2- NI dedt Dot 99R 7 ol € 9 Bl &1, 918 A49Tel &,
e RGN 8l I8 S &, TR TToell &1, 731 AEIeT A 39 914 | SABTH Bl fh &
It H 39 IRE B! frerrae 81 38§ 5 39 A1 1 gg T HE1 1 FahdT | 7Y 39 uEe
N el o1 % $9 TRE &b I DI el b belAl H, Yferd areli & 449 4, i & 49 3
TR A o ST 8 | i A W SH BIFd BT I 8, 98 ot ST g1 SR 9 o
gfrare W Aol # firetiae 9gd SaTeT 81 <& B

HEISd, 54 AR Yo & ST Aolqd el 8l dl SART RS BT a1 81m?2
AR Yfeld & AR STd Fg o1 811 A1 d Y AR Al UUS TSR Pl HOGT BR F1?
TR 2 R el # g €, a81 IR S S @RI S @ 8, i1 9 @RIl S @ §,
QT & AR B 91 H DR 8T §, ST ) 59 ke BT FHARien SR © b SR gt
IR P A HH U TR SHT o <l | 59 AXE DI Aol a87 of I BT 7, S0 USeg v =81 & a
T 27 I T2 A IS ? HH STD! W a2

HEISd, $9d oF Ugq &l HY AT o1 {6 89R Al HEIGT 9 9ol Bl R
A ) Tavorg < @R 3@ S19 AT & 915 86 BIs S Ao | TS e Uae
orrept aga fo1ep fopam TAT-%s Tsen 21 Uae - 1954 which has now been amended
RTHHT SFeHC M e dfdd IR 21 IHHT Wlell [STeh T &I T 3T s s-
IHHT F315h AT | SlaReXIST 1 37eh AT o Ve €1 S8 =R 81 1S 81 371 99 =il 3l
7 | oifdT § e § 6 SERIfee S & sraadhdr & fog #7 I8 fad uwr
forar o 39 g™ # B &1 SWHAT & arel fha™ T €2 How many
persons in India use telephone facilities? S@® g Celie M et HeH
T 3N &1 foham 87 18 IRV Igfd WIs 21 H Hedl g b 81 a1, 91 @1ey  [@8
FHHIR 97 3T & | AFATCToT & forg e a7 gan 2 | e wrdie €2 H dean g &
1 AR | AfhT IR o H Rt J8d &R e &1 ardt 1, 91 g ue AIRR
Bl 91T, Y& W 7IRR Bl Y SHP JdTfoadd TRBR BHILH G917 S iR AffeRa
IR | 91 RIS 9IS 7L, AR W

+ Transliteration of Urdu Speech.
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AT 81 918 ed TaHAT & el 81 S Aad] <lcd ¥ S IU9H $Rb b of I b
UISS Ifdd # e ureil X8 11 81 A% d1eR Wb gan| R-go 3 Al-gex B,
IqP Y AR TN H 3@ q@ 9 gedl ¥ GER A1 g A7 Bls o VAl
(... AR 1 Sff H TG <@ 72 &, I TR WAgs & 741 SN & | 75 Fel
& ST RIATS! TIR IR HIM 4 ST & & SAD! Had $I Sl |l WHT ST 381 § 1 98 G
ST R, R I S HH1E H T I8 82 R ISP YA dog I &2 I8 Y& AP
A H AT AT & & il YR deg 89R aedl Bl @Ry S @1 A1y, Sl AT
ITP! e @12y 98 ST & a7h ST e a1y d1fd &9 T WS U X H
| SIfepT BT 98 BohUd | 39 a1 B o1 & | § el IR&R R I &1 <1 =rean |
9 Ara-\HSIH] 59 {961 3 S Al 391 7, I e Bl I 3T | <@ oY o764 59
Hoh D1 3 AT B T8 I8 <8I DI MEIG] 81, T8 98 S| P TG 81, BRI 81
I 31t Fferg , # elot TE HAT, g1 Foist R BT 8 el & | A /i) ot ot Uof ©
I A1 H 377 a1 | 38 gl § | 1T aTeR b fory 3fiR fahdt ot S0 & arex &l of +fifsig
| 3R I8 TS & dl A ST TS 1 | I8 AT & AR b B 3R FIT 39S [y 89
DI FATRT BT HHIRE T2 991 Fehcl ? IHD oI 89 PIs AT BRI 81 DR Gl T
B 31T TTel 37T Xl DI JEARI U & e, Y& WHT < Fb, Fel ford < 9 - 3R
P ST H-STafds IRETATSSH 31T I8 &, SAT&T A ST&T S o ol Bffdhed STef i
2 ¥ 1 39 I &P fhat vefreTd axeht arfey e sieror 78 1 39 & aR-uia-5:
) oft s e €1 99 W% Heed 81 %R § Aifhd 39 WEY | hieeed Bl
Retee 781 o1 w@1 € | Iohg St 1 919 a¥ ugel U wHIe 991 &1 a1d del Sl Tel a4
HEHT | HIg FoIeH &A1 | I8 Hal [ @) 31ATRET a7 S1Y A d1ex Bl Afh 37t
TP SUBT SFARCY Tl gl | AT AT Tl Sft 7 319} 5719 I8 W9 Yo gan
YIS R U 4N IR $8 @l 5 U Y 39 W U fg] fordl off urse fiforex &1 |
IaT Starg W S9! faar @ 21 1t is a very important matter. | am looking
into it. 31T T 9 a1 &) IRE Aol el &1 TS 81 I aIex & A1 B Ae
Y | TeS MO Bl TR H TARI AT & o6 31 STeH! H g9¢d S W T 3
qIex 7, 31 3R 9 W Ao pe € iR 99 W) de fied T 13 < 391 §S | 39 2Rea |
FE T2 §aT B 37T, SRT AR BT W@ o | T HIOIT 3R 81 7, T8 THR &I TR A
qe1 firel € | 3 SureT a<h el o9 A8 § | 3P $Ed W H BRA a19d of g o
AfFT 921 B VA TRIRY ARY 379 o & AT @l Jgd & aR H, AU S dTel
Rl b 3BT gl He XQ b forg dfep
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AN < B AN DI G BT U AT 81 b, ITD! <61 WHT el T 3R g 4
Y& BT TR% &9 o §d | | am quoting a few things from the Executive
Summary and Recommendations of the Committee on the Pesticides
Residue in Packaged Drinking Water and Packaged Natural Mineral
Water published by the Government of India, Ministry of Consumer Affairs,
Food and Public Distribution, Department of Consumer Affairs, just for
the information of the House and for re-consideration of the Hon. Minister,
<@ 98 8, whether procedure outlined in BIS ACT and Rules was
followed, far fhx STaTe S9H 31TAT ® | 98 STa19 W) <X+ aTalT © | <9 a)g B 91 Hal o
I8! g1 Here it is said, 'The Sectional Committee FAD 14 was aware of
the standards for drinking water declared acceptable by international
bodies like WHO, Codex, EEC, etc. In particular, assistance was
obtained from the following:

(2) Manual on Water Supply and Treatment (third edition) 1991.

(3) Codex Code of Practice for Collecting, Processing and
Marketing of Natural Mineral Water.

(4) EEF Directive relating to the quality of water intended for
human consumption.

I8 B SR Al [$Y € Wfd $9 IR 3P el gl & | 3R 39 W U
BIRIGT 1 BRG] Fd Bl Il Al 89 WHS Fhd o b AHT Fel T 8T 8§, AR
IS e e IE B

JMMSY 319 SRT AR B W of | SRS ST MW 20 B SEHT TS &
2, g & 9 fram srudTet 3w 2 €, AR &1 o < = € s fafrer wree
ST & T3 SRIRGER SR 31T 8¢ b UTRT feha 1 &14 &, foha A=A a1 gU & | It is
said, "They specify the levels of control and the frequency of test
considered necessary for manufacturing units to ensure adequate quality
control and compliance to the specifications.”
What are they? The frequency for monitoring and testing for pesticide
residues in both the STI has been specified as once in two years. " a7l e
AT H 364 &7 4 918 ST PIS $O BT e, &I AT H Yo IR TR JRAT feeed] 7 30
BIR ¥ SITGT BAR YTSH M €, H ARI gbTa| ®1 378 T8l B 81 § Al df arare o
SHT BN feel! 28R | 81 oiR T S¥aeR 8, 17 A1 & 918 U seiaey
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U I el bl g1 IR ygd dabd &1 What an irony! g4 fod gTerd 3 f31a1 81 3R
TE ST IASS TN I8 N 17 AT 3§ b IR GT IR AR | I8 WA & MfEher
# forar 2 1w o Ef$AT & AR-U ST Ug | § U8 F' T § F 39 aE B AR
AR &1 RiIved & | 3U@! RIS Sl 81 ©l $9d! @ 919d @1 It has been
said, The frequency for monitoring and testing for pesticide residues in both the
STI has been specified as once in two years at a recognised laboratory, and
similarly for radioactive chemicals (alpha and beta emitters) once in two
years at Bhaba Atomic Research Centre." 89R qe& H SIS 1 @I AT &1 I8
TS HAT1 81 AR AN go-Be AMH A HISR §91 o & Hee -eed R 8 | &1 1e
# T IR ST @) S | T8 BIS Bl & 39 Joob & forg, 37 99 bl & g | )
YE BRI 9IRA <91 81 "776 licences have been issued for use of the Standard
Mark on packaged drinking water and 6 licences have been issued for
the use of the Standard Mark on packaged natural mineral water. So
far, BIS has drawn in all 3259 samples of which 1016 samples were for
testing of pesticide residue." g & 71 fdha fgfd=T a1ex odes 27 & fefgae #
IAR-TAR B 3R 39 Joob & R aed o1 9t g wimg af = fifaret arex ddes 8,
1T BT Reprrsoie Hf 781 8, ST IR I T8 7, ST Githe e 8] 7, S
AfHT T2 8, ST@ AR ff 781 € | U $1 2, SUd 3ie} dIasid e,
RIS S e, a1 T8 (el ? o1 s Hed Sl Te1 o1 Sl 4 399 fadl 31 J g |
TEA A1 GHS PR AT | 59 b DI Ued S R H DIs I1G DI SMY| AR HHI &
BU © | BIC-BIC JATSTH o [o1Y IS HHIRMA YT 81 TR &, Teb HPI-ToH AR &I STl 8,
TRT A B & (oY | TARI VSargor gl Agdl TaTHe UsdTssl Rl & [ I8 T Bl
AT & % a8 T BRI | fobe vt 9 81 &, foba ARIR 8l 8, Sda! 0t R
2, § U8al U ¢ 12500 UHS Y, T H HUR B ga¥l, 1P G BT Y | R FAT Ha?
I 21 VT HEE BT ¥ | 37 TEIe P a1 Y 2 § 95 9 I STAUAC T,
TR STAYAC 8, ST UM & CYTA IR & , A1 -2 e MY A1 /% &, PG a1 S ¥
2 U W S1CT 39 [ &1 Argsik] 4 7181 e i AR Joob 4 fhaet ¢ R 9, foas
dg 21 1Y, e ol 38 Y, frde # v g8 iR fha wid-1 &% a1 791d -2 &
ST 9 X8 2, WA 8 M & | H BaeRR $Rgde & IR H qam1 =ared g & a8f 27
TYIIS ¥ 10 H SITGT BT T&1 =1e] | H AR 901 Dbl g | § BT 3 3ebs A ? Big
HHII BN 1 SHGT BT, PIg HHILT BT AT FP(-ToH ST, BIS HHIYM SN T
T8 RFRITS a1S & foly wed fhye &, ®Is HHIRM BIFT A1 98 JaTg fb T
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A W TR AT Bl &, [ SN 8 | U8l SHI 7 ST Pl GRS JadT 2AT-WRGST G
AT T T BICTT &, U IS BT S, T BICT 81T 2~ T8 SIq I ST o1 o Faell o1 fs
YFH F HIS” | v & $A dg T dloidl AT o9 osh Yoo ¥ & F & @
o7 Rt @ WS 7| TE AN egdl BidT 2 | A1 a8 Fear A1 {6 §9 59 w1 fr gz 9o g,
H A1 Be BT E, WGP SIal Al HIoT 2l Al IS Pls Bl UAT el Bl o1 3fax
HHI BT SOTERIA T ST ST 811 I8T HIs el YT 81 2, AT AgYAY Alfhe H o
SIRTY, 9T 98 1 GagRd ¥ el | 4 T S[ &, SrpraT S99 70 8 | 99 31 6T
AT G F 1 929 & SAD! [hel & FHRIT 39 BICI-UI 99 H fhye 81 9l © | I 9
PR BT 8, TS B YGAT BI? B AP BR &1 & IRBRI DI GbMI Bl ? PIF U PR I8
8, ISl 92 aTal B1? B 4P PR 8T 570D Al ATGH b BRall gl AT H 3T
7 # 781 <@ | g8 1 © 6 Bl 3l & Iei Afhdi g3 © b [l Bl qo1 B
BU TSI oW | 5 BHI BT g1 BHR Job Bl [T, BHAIN STod Bl, TAR Job Bl Asdl
1 S @ & oY, 3Tl Tl BT T8RN STa a1 & o SR8l 81 IHHT el
PHIRM, Uh AbTo0 59 IRE I JIR 8l b G fAfRedt & &, sfifthRraes i
Prifdes §, ed & dl Sl dAfacs g, YARTS d1€ & oI Sl difacs &, 9 94
ey a1l 3R free) o hadll of | aTds Farfarc! arex fba &, fhaan et #
arex & fopamn Aot fpar S s § | fpas eRamsii & ot Faraex Q-3 arex
BT FATHR IHD] -YoT PR BT RIARTAT Y 817 A3 3R O Godb 4 oigt Rt
TSR €, 981 J-Jgol qTex HHIYA a1 a7 8 | [RT T BHIe a1 gHl & Sl a1 bl
SIS PREAT © | TS YD ATeR o el el & | TRTE YT AT &, N T 31T TET
2, Bls 9l <M? 81 Pls HSHAT TRR el PR, I8 Al 37T d1d 51 §$ HIcl-HId &
FHAR AR aRAT ARTAT ST $Ha1 BT ol Ugd oMU | H 319 ) i Radl ffRex 9 g8 a1d
PEAT AT8d1 § b AR TUIos HHIRM & RIaRiel § 889 Sl B SRS 39 AT
Uo7 fora B, 9 fhR 9, 318! ORE A Sig Sv1syl SRAY 6 g9t 9T savgdd § 8 R
B3, AR AT ST 3 WRIATSSS 1T &1 & - arerdn il &, Giedm il 8, a9
|Ted 8, BN ALULTH. & ARl Sl SHARRT 9 Y & - 379 99 Q] A S [ &1 8, S
R g8 THRAT ¥ fIaR SR B ATTRIBT 2 | AYH STa1d F d1e 84 I8 a199q o1 8, o
ST SfeT ST 914 2, 98 |ed] © 3 3R $9 PHI BI g1 H el ARE B Slel-oTel 81
REI 8 A1 SHPT A AT & [P 89 3T Job S HIRAIT B, AT AIRAT BT, AU AT
3T aTel! TRl B Wed P IR H [degpe @I el G 916 | To-T5 ARE Bl add @ai
4, Ball R US I8 8 1379

432



[5 December, 2003] RAJYA SABHA

T5-718 IRE DI NI 81 I8 & | U IRB MY $AR & oY, Ysq & oy ofR 7 S
FH-HH A fRIT & forg RIS wua1 @d ST 1ed 8, A it e 2, IHat
3R &7 T2 B, forelt gastw, foneft ST, ot 9 Veimer a1 fnedt amyde & e arel
39 Y8 ATy fb 90 u=ie FHIRAT Ue A Bl 8 3l 79 H 30 URWC Wiell W€ Il
{ B B | AT e, I g, I Rl @l S el d &, foalt &1 S Sxd & , ST 84
ST T €, I IR H 11 $9 oo b T RIS & -3 & SISO 8, THM 9ol
g, I a9 HA-SABR 31T T8 BT of BHI I B, U Woles] JAMRET , Th
WRipge FhfoA & B arft © , fpdar ot 921 2, fpc= vamuacs arex o1 & 2
e} BIARCT Y ARG ol 319 e & R 1Y | Yab U1 e §91Y ST 599 91 &t
HIRTET X 3R T8 Wes Hl g17 | &% YRAT & WS 8 9ahd & oI U Kes R 8,
G B Aol BT RS R 812 AR BRI # 1 Fredl @HT fiiel STl 2, 98 o T8 9%
BT <fhT WWeRed # Sl W1 fiefd 8 il Bre-%s fAeldl 2, a8 fohd 1 oy & s9a1
3ferot ¥t & g et 9t g WR STax fifiey wed gg ft 9w o &R Td &1
of d1 fobert aTgewT U e, 3 A 981 el aied | 89 <1 39 QIR # 721 © f 9 B-
P clfeb | 3ads Aregq | #3A St | Reacze H_1 @red g b sFR 9 39 qR fdet &1
SIART YT BIIDBR 4 HHIL B STR6% 3R AT BT AHI §Q I8 HEGH PR &
A IH IR IR H IRIoRA IR W= US 1T TRBR B 01 {6 98 Gg BHIe a1 &
foTg BIE Ve oY, BIS BT oY RIAHT 87 <l 379 dofeet & Fweis ¥, 39 ol &
[T 37T T TH BIATE |

THE VICE-CHAIRMAN (SHRI S. VIDUTHALAI VIRUMBI) : Mr.
Zahidi, are you withdrawing the Bill?
SHRI KHAN GHUFRAN ZAHIDI : Sir, | urge that the Hon. Minister

would definitely respond to my suggestions. If he is ready to do that, | will
withdraw the Bill.

THE VICE-CHAIRMAN (SHRI S. VIDUTHALAI VIRUMBI) : The
hon. Minister may respond to that.

SHRI A. RAJA: Sir, as | have already submitted, the letter and
spirit of the Bill, which is being discussed in the House, has already
been taken cognisance of by the Government. Not only that, it was
given due consideration. It was mooted in another form by setting
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up a Commission with enormous power. So, | again request the hon.
Member that the Bill may be withdrawn.

THE VICE-CHAIRMAN (SHRI S. VIDUTHALAI VIRUMBI) : Mr.
Zahidi, do you withdraw the Bill?

SHRI KHAN GHUFRAN ZAHIDI: Sir, if the Government is prepared
to go back and think over the matter again and create any mechanism to
control the adulteration of food and water, | am withdrawing the Bill.

The Bill was, by leave, withdrawn.

THE WOMEN AND GIRLS (PREVENTION OF STRIPPING,
TEASING, MOLESTATION, BRANDING AS WITCHES AND
OFFERING AS DEVADASIS) BILL, 2003

THE VICE-CHAIRMAN (SHRI S. VIDUTHALAI VIRUMBI) : Now,
Shrimati Bimba Raikar to move a motion for consideration of the Women
and Girls (Prevention of Stripping, Teasing, Molestation, Branding as
Witches and offering as Devadasis) Bill, 2003.

SHRIMATI BIMBA RAIKAR (Karnataka) : Respected Sir, | beg to
move :

"That the Bill to provide for the prevention and prohibition of stripping
and parading the women or girls naked in public view, teasing, molestation,
outraging modesty and branding and killing them as witches and offering
as Devadasis and for deterrent punishment for such offences and making
these offences as cognisable and non-bailable and for matters connected
therewith, be taken into consideraiton.”

Sir, in most of the cities, the life of women has become unsafe. My Bill aims
at curbing and eventually eradicating the most heinous and repressive crimes
against women, mostly Dalits, in the name of the social customs and
superstitions. Over many decades, we have been able to bring about social
reforms for the betterment and advancement of the backward people and
women. Many social reforms have sprearheaded compaigns against social
evils like untouchability, sati, infanticide, devadasis, and killing and rape of women.
Even now, despite advancement, both on social and economic fronts, Dalit
women are still being treated and humiliated like bounded labour. Through this
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